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[Shri Dinesh Singh]
shall be able to find out. Of course, our
missions in the US and also in South

Vietnam would make an attempt to find out
the facts as far they can.

SHRI! JYOTIRMOY BASU: What
about taking up this matter for discussion
either under rule 184 or as an adjournment
motion 7

Mr. CHAIRMAN :
Speaker to decide.

That is for the

SHRI VASUDEVAN NAIR (Peermade):
It is not as if som soldiers were killed in an
encounter. The fact is that an entire village
was wiped out. I should like to know whether
Government have any information from their
own agencies in the countries concerned,
whether in North Vietnam or South Vietnam
where thcy have their own representatives, as
they cannot go by the account given by the
Sou'h Vietnam Government. Also would
they like to raise this matter in the Human
Rights Commission thomselves or would like
support some other country if it is raised by
that country on that forum 7

SHR1 DINESH SINGH : What action
we ought to take will really arise after
we have more information on this subject. I
have shared with the House the information
available with me When we get more infor-
mation, it will be for us to comsider what
steps we should take.

SHRI VASUDEVAN NAIR : What is
the information from Government's missions
in the counries concerned ?

SHRI DINESH SINGH : At this stage,
our information is not more then what has
appeared in newspapers.

12.24 hrs.
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Papers under Post-graduate Institute of
Medical Education and Research, Chandi-
garh Act and Prevention of Food
Adulteration Act

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.

NOVEMBER 24, 1969
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CHANDRASEKHAR) : On
K. K. Shah :

I beg to lay on the Table—

(1) A copy of the Certified Accounts of
the Post Graduate Institute of
Medical Education and Research
Chandigarh, for the year 1967-68
together with the Audit Report
thercon, under subsection (4) of
section 18 of the Post-Graduate
Institute of Medical Education aud
Research, Chandigarh Act, 1966.
[ Placed in Library Se¢ No. LT
205K69] _

(2) A copy of the Prevention of Food
Adultetation (Second Amendment)
Rules, 1969. published in Notifica-
tion No. G.S. R. 2068 (English
Version) and G. S. R, 2069 (Hindi
Version) in Gazette of India dated
30th August, 1969, under sub-section
(21 of section 23 of the Prevention
of Food Adulteration Act, 1954,

|Placed in Library. See No. LT
2059/69]

behalf of Shri

Papers re : Accounts of Coal Board

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAOQ):

I beg to lay on the Table--

(1) A copy of the Audit Report on the
Accounts of the Coal Board for
the year 1907-68, under sub-section
(2) of the section 12 of the Coal
Mines (Conservation and Safety)
Act, 1952,

(2) A copy of the Annual Report
(Hindi and English versions) of the
Coal Board, Calcutta for the year

1968-69. [Piaced in Library See
MNo. LT 2060/69]

Notifications under Income-tax Act, Central
Fxcises and Salt Act, Central Excise
Rules and Customs Act

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) :

I beg to lay on the Table--
(1) A copy of the Income-tax (Fifth



